IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI, COURT -1II

Item No. 115
(IB)-418(ND)18
New IA-3310/2021, New IA-3325/2021

IN THE MATTER OF:

M/s. Alloys & Metals (INDIA) Applicant/Petitioner
Versus
M/s. Hindustan Paper Corporation Ltd. Respondent

Under Section: 9 of IBC, 2016
Order delivered on 03.08.2021

CORAM:
SHRI. ABNI RANJAN KUMAR SINHA SHRI L.N. GUPTA,
HON’BLE MEMBER (J) HON’BLE MEMBER (T)

PRESENT: Mr. Vivek Sibal, Senior Advocate with Rahul Sharma, Advocate for
the Applicant/Liquidator, Mr Anand Varma, Adv Ms Apoorva Pandey Adv for
the Applicant in IA 3770/2020, Mr. Kuldeep Verma Liquidator of HPC Ltd.

ORDER
IA-3310/2021: It is the 9t progress report submitted by the Liquidator.

The same is taken on record subject to just exceptions.

With this, the IA stands closed.

IA-3325/2021: By filing this application, the Applicant/Liquidator has

prayed for the following reliefs:

i) “‘Allow the present application and permit the Liquidator to file a
Transfer Petition before the Hon’ble Supreme Court of India for
transfer of the writ Petitions which are pending across three different
High Courts to one High Court; and

1) Pass such other order(s) as the Hon’ble Adjudicating Authority deems
fit and proper in the facts of the case.”
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Heard the Ld. Counsel for the Applicant/Liquidator and perused the averment

made in the Application.

Ld. Counsel appearing for the Liquidator submits that there are altogether 11
cases pending before the 3 different High Courts i.e Hon’ble High Court of
Delhi, Hon’ble Calcutta High Court & Hon’ble Guwahati High Court.
Therefore, the present Application is filed with a prayer to permit the
Liquidator to file a transfer Petition before the Hon’ble Supreme Court for
appropriate directions. Heard. Prayer is allowed. The Liquidator is directed to

move the application before the Hon’ble Supreme Court in accordance with

the provision of law.

With this, the IA stands disposed off.
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(L. N. GUPTA) (ABNI RANJAN KUMAR SINHA)
MEMBER (T) MEMBER (J)
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